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Present: None. 

Matter is pending for consideration on application filed on behalf of 

accused Jony for grant of interim bail for two months on the grounds, namely, that the 

1 

accused has been in J/C since 07.07.2020 and that his wife has been suffering from L 
S spine since November 2018 and needs to undergo an operation for the same that is to 

take place on 09.12.2020; that the wife of the accused would need to be hospitalized 

on 07.12.2020 for pre-operation treatment and would remain hospitalized for a few 

days after the operation and that there is no male member in the family to make 

arrangements and to take care of the wife and minor child of the accused; that accused 

is no longer required for purposes of investigation and that all public witnesses 

have already been examined; that the accused is a permanent resident of Delhi and 

there are no chances of him absconding or tampering with the evidence; that the 

accused has no previous criminal involvements and he is ready to abide by all the 

conditions inmposed by the Court. In support of this application, Advocate for the 

accused has filed a medical treatment papers of the wife of the accused of Swami 

Dayanand Hospital, East Delhi Municipal Corporation, Shahdara, Delhi. 

2. The reply to this bail application was filed by the 10, wherein the bail has been 

opposed on the ground that the accused is the author of the crime and if he is released 

on bail, he may jump the bail. The 10 in his verification report has submitted that the 
medical treatment papers of the wife of the accused have been verified from Swami 
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Dayanand Hospital and the hospital authorities have verified that wife of the accused 

would be hospitalized on 07.12.2012 and her surgery is to take place on 09.12.2020. 

Further, it is submitted by the 1O that he conducted inquiry from the neighbors of 

accused and it was found that the accused has four siblings out of which threc of his 

brothers reside in Nand Nagari Delhi and that the parents of the accused have already 

expired. Further, it was found that two brothers of the wife of the accused are also 

residing in Nand Nagari, Delhi with their parents. However, it is submitted that the 

accused and his wife had a love marriage against the wishes of their family members, 

therefore, the family members do not reside or visit their house 
Arguments on the bail application have already been advanced on behalf of the 

parties. Ld. Counsel for the accused has reiterated the submissions made in the 

3. 

application. Ld. APP for the State submitted that stringent conditions be imposed on 

the accused in case he is released on interim bail so that he does not hamper the 

pending investigation or influence the complainant. On inquiry, 1O has submitted that 

statements of all the witnesses have alrcady been recorded and supplementary charge 
sheet is awaited on account of FSL result. 

4. Submissions made on behalf of the parties has been heard. The court record has 

been perused. As per the prosecution version, accused Jony in conspiracy with other 

accused persons had cheated the complainant of Rs. 31,00,000/- on the pretext of 

helping the complainant to obtain allotment of Petrol Pump reserved for disabled 

persons and in this regard forged and fabricated documents of the concerned ministry 
etc. The charge-sheet in the present case was filed on 04.09.2020 and accused persons 
have been in judicial custody since 07.07.2020. During interrogation, the accused Jony 
had moved an application for bail before this court, which was dismissed on 

13.07.2020.

5. The allegations against the accused and co-accused persons are grave in nature, 
however, at this stage, the court is required to only consider the conditions of urgency 
pleaded on behalf of he accused for interim bail for two months. It seems that the 
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1aly of the accuscd comprises of only his wile and minor child and they are 

estranged from their own family members. The wifc of accused needs to be operated 

for her spine and would be hospitalized pre and post operation and would need some 

bed rest even after the operation for few days. At the same time, it is noted that there is 

nothing on record to suggest the presence of the accused Jony would be necded for a 

period of two months. Therefore, considering that at present there are no other 

members in the family of the accused available to look after his wife and minor son 

during the surgery of his wife, the accused Jony is granted interim bail till 23.12.2020 

with effect from the date of this order on furnishing bail bonds in the sum of RS. 

40,000/- with one surety of like amount and subject to the following conditions:- 
a) The accused shall not commit offence similar to the offence of which he is accused, 
or suspected, of the commission of which he is suspected; 
b) The accused shall not directly or indirectly make any inducement, threat or promise 
to the complainant or any person acquainted with the facts of the case so as to dissuade 
him from disclosing such facts to the Court or to any police officer or tamper with the 
evidence; 

c) The accused shall visit the concerned P.S. every Tuesday during the period of this 
interim bail and mark his attendance with the SHO; 

d) The accused shall not in any manner attempt to or contact the complainant during 
this period interim bail; and 

e) The accused shall not tamper with any evidence during this period of interim bail. 

Accordingly, the present bail application is disposed of. Copy of this order be 

uploaded on the website of Delhi District Courts. Copy of this be also sent via email to 

the counsel of the accused or be given dasti. 

(Saloni Singh) 
MM-01/SHÐ/KKD/Delhi. 
04.12.2020 
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After signing of the interim bail order passcd by this court today in the present case, it 

has come to the notice of this court that the order does not mention regarding the 

surrender of the accused Jony on completion of the period of interim bail i.e.. up to 

23.12.2020. In continuation of the said bail order, it is clarified that the accused shall 

surrender before the concerned Jail superintendent on 23.12.2020 by 05:00pm and 

intimation of the same shall be given by the Jail Superintendent to this court. Copy of 

this order and the interim bail order of the accused dated 04.12.2020 be also sent via 

email to the concerned Jail Superintendent and the concermed SHO for compliance and 

intimation. Scanned copy of this order be also sent via email to the counsel of the 

accused and be uploaded on the District Court website. 

(Saloni Singh) 
MM-01/SHD/KKD/Delhi. 
04.12.2020 


